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2. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

Sr. 

No. 

Vikrant Tongad & Anr. 

PRINCIPAL BENCH, NEW DELHI 

(I.A Nos. 115/2022, 42/2023, 43/2023, 44/2023 & 45/2023) 

IN THE MATTER OF: 

Original Application No. 363/2022 

State ofUttar Pradesh & Ors. 

Date: 24.04.2024 

Place: Delhi 

Versus 

Index 

Particulars 

Annexure- I A copy of Hon'ble NGT order dated 22.02.2024. 

...Applicants 

Reply on behalf of Respondent No. 12, i. e, Central Pollution Control Board 

(CPCB) in compliance to Hon'ble NGT order dated 22.02.2024 in O.A No. 
363/2022, titled as Vikrant Tongad & Anr. Vs. State of Uttar Pradesh & Ors. 

..Respondents 

Page 
No. 

(Sharandeep Singh) 
Scientist-E 

Central Pollution Control Board, 
Parivesh Bhawan, East Arjun Nagar 

Delhi- 110032. 

853



OTA 
and The 

En
vir

on
me

nt 

(P
ro

tec
tio

n)
 

Act
, 

198
6. 

(P
rev

en
tio

h,a
nd

 

con
tro

l) Act,
 

197
4, The Air 

(Pr
ev

en
tio

n and 
con

tro
l) Act,

 

1981
 

(P
rev

éa
ton

 and PR
EL

IM
IN

AR
Y 

SU
BM

IS
SI

ON
S ans

we
rin

g 
Re

spo
nd

ent
. 

mad
e in

 
the 

pre
sen

t 

Ap
pli

cat
ion

 are 
den

ied
 

unl
ess

 

sp
ec

ific
all

y 

ad
mi

tte
d by

 
the 

2.
 

Th
at, 

I 
hav

e read
 and 

un
de

rst
oo

d the 
av

erm
en

ts mad
e by

 
Ap

pli
ca

nt and at
 

the 

out
set

 it
 

is
 

to
 

sub
mi

t this
 

rep
ly on

 
beh

alf
 of

 
Re

spo
nd

en
t No. 12. 

the 

fac
ts and 

cir
cu

ms
tan

ce
s of

 
the 

ma
tte

r and as
 

suc
h 

co
mp

ete
nt 

&
 

au
tho

riz
ed

 

me
nti

on
ed abo
ve and on

 
the 

bas
is of

 
av

ail
ab

le 

rec
ord

s, 

I am
 

wel
l 

ver
sed

 

with
 

MO
ST

 

PO
LL

UT
IO

N 

CO
NT

RO
L 

BO
AR

D 

(C
PC

B)
 RE
PL

Y O
N

 

BE
HA

LF
 O

F 

RE
SP

ON
DE

NT
 NO. 12, i.e.

, 

CE
NT

RA
L 

Sta
te of

 
Ut

tar
 

Pr
ad

es
h 

&
 

Ors
. 

...R
es

po
nd

en
ts 

Ve
rsu

s Vi
kra

nt 

To
nga

d 

&
 

Anr
. 

....A
ppl

ica
nts

 

IN
 

THE
 

M
AT

TE
R OF: 

(L.A
 

Nos.
 

115
/20

22,
 

42/
202

3, 

43/
202

3, 

44/
202

3 

&
 

45/
202

3) Or
igin

al 

Ap
pli

cat
ion

 No. 

363
/20

22 

PR
IN

CI
PA

L 

BE
NC

H, NEW
 

DE
LH

I 

BE
FO

RE
 THE 

HO
N'B

LE
 

NA
TIO

NA
L 

GR
EEN

 

TR
IBU

NA
L 

co
ntr

ol)
 

Act
, 

197
4. It

 
pe

rfo
rm

s the 

fun
cti

on
s 

und
er The 

Wa
ter 

CPC
B is

 a 
sta

tut
ory

 

Bo
ard

 

co
ns

titu
ted

 

und
er 

Se
ctio

n 

3 of
 

The 

Wa
ter 

res
pe

ctf
ull

y 

sub
mi

tte
d that

 all 

av
erm

en
ts/

co
nte

nti
on

s/ 

su
bm

iss
ion

s 

1.
 

Tha
t I,

 
in

 
cap

aci
ty of

 
Sc

ien
tist

 'E' of
 

CP
CB

, hav
e 

mad
e 

my
sel

f 

acq
ua

int
ed

 

with
 

the 

fac
ts and 

cir
cu

ms
tan

ce
s of

 
the 

ins
tan

t 

case
 due to

 
the 

off
ici

al 

cap
aci

ty a
s 

RE
SP

EC
TF

U
LL

Y
 

SH
OW

ET
H 

1

854



HO TAR 

4. That in the instant matter, Hon'ble National Grcen Tribunal, Principal Bench, 

New Delhi (hereinafter referred to as "Hon'ble NGT") vide its Order dated 

03.11.2023 impleaded this answering Respondent as Respondent No. 12 and 
directed to file reply/response with reference to the environmental aspects 
raised in the original application. Accordingly, the Answering Respondent 

submits its reply in succeeding paragraphs: 

5. That the present Application has been filed by Applicants being aggrieved by 
alleged reckless, excessive and indiscriminate concretization of road-sides and 
road-berms which are allegedly being carried out in violation of Hon'ble 

Tribunal Orders, Government Orders and relevant Guidelines by Noida 
Authority in Sectors 28, 37, 47 50, 55 and 62 of Noida and by Greater Noida 

Authority in Sectors Omega 1, Alpha and P3 of Greater Noida. In this context, 

the applicant has drawn attention towards the Orders passed by the Hon'ble 
NGT in the various matters. 

pUBLIC 

In this regard, it is humbly submitted that, in the matter of O.A. No. 

165/2013 (Akash Vashishtha Vs. Union of India & Ors.) along with E.A. No. 
34 of 2017 & M.A. No. 588 of 2016, a Committee of experts was constituted 

vide its order dated 02.09.2015 in the instant matter. The said Committee had 

submitted its observations and recommendations in relation to the water bodies; 

ponds, lakes in the area; constructions in the parks as well as road side and the 

kind of tiles that were required to be used. Further, Hon'ble NGT directed the 

Competent Authority and the Uttar Pradesh State Departments to issue policy 

guidelines vide its order dated 06.07.2016 passed in the ibid matter. 

Further, vide order dated 10.11.2016 passed in the matter of O.A. No. 

21/2014 (Vardhaman Kaushik Vs Union of India & Ors), Hon'ble NGT had 

directed the Government authorities to ensure greenery around the flyovers 
and roads and to cover the open land with grass along with the implementation 
of air and dust control measures. 

2

855



pe
rta

ins
 to

 
the 

iss
ues

 

rai
sed

 by
 

the 

ap
pli

ca
nts

 e.g. 

he
rei

n. in
sta

nt OA, 

the
reb

y, 

nee
ds no

 
co

mm
en

ts from
 this
 

An
sw

eri
ng

 

Re
sp

on
de

nt,
 

inf
orm

ati
on

 in
 

res
pec

t of
 

both
 

Ap
pli

can
ts and 

ori
gin

al 

Re
spo

nd
en

ts 

in
 

the 

7.
 

Tha
t the 

con
ten

ts of
 

Para
 l to

 3 
per

tain
 to

 

ay
 

of
 

par
ties

 and 
pro

vid
es 

gen
era

l O
F 

PA
RA

-W
IS

E 
RE

PL
Y 

GOV
 9LI

C 

pa
ve

me
nts

. 
e.

 
Ro

ads
 

sho
uld

 be
 

mad
e 

du
st-

fre
e and 

Ta
yo

me
nts

 be
 

mad
e 

gre
en 

0.A N
o 

165 of
 

201
3 be

 
en

su
red

. 

d.
 

Use of
 

sp
ec

ifie
d tile
s as

 
per the 

Go
ve

rnm
en

t of
 

Utt
ar 

Pra
de

sh let
ter

 

dat
ed 

23
 

De
ve

lop
me

nt may 

be
 

ens
ure

d. 

c.
 

H
on

'bl
e 

NGT
 in

 
O.A

 N
o 

283 of
 

202
0 are

as,
 

inc
lud

ing
 the 

are
as on

 
the 

sid
es of

 
the 

pa
ve

me
nts

 as
 

dir
ec

ted
 by

 Ho
n'b

le NGT
 in

 
0.A N

o 
21

 

of
 

201
4. 

a.
 

Ef
for

ts 

sho
uld

 be
 

ma
de 

to
 

cov
er ope
n land

 

wit
h 

gre
en 

gra
ss as

 
dir

ec
ted

 by
 

age
nci

es for 
mi

tig
ati

on
 of

 
the 

air
/du

st 

po
llu

tio
n and 

gro
und

 

wa
ter 

rec
ha

rge
; 

6.
 

Tha
t the 

fol
low

ing
 

act
ion

s are 
req

uir
ed

 to
 

be
 

ado
pte

d by
 

res
pe

cti
ve

 

co
nc

ern
ed

 

du
st. 

pa
ve

me
nt may also

 be
 

ap
pr

op
ria

tel
y 

co
ve

red
 so

 
as

 
to

 
pre

ve
nt 

ge
ne

rat
ion

 of
 Sid

es o
f 

the 

pa
ve

me
nts

. I
n 

the 

sam
e 

ma
tter

 

rec
kle

ss,
 

ex
ces

siv
e and 

8.
 

Tha
t the 

av
erm

en
ts mad

e in
 

the Par
a nos
. 4 to

 7 
und

er 

'FA
CT

S IN
 

BR
IEF

 

Ma
rch

 

201
8 

iss
ued

 in
 

co
mp

lia
nc

e of
 

the 
dir

ec
tio

n of
 

Ho
n'b

le NGT
 in

 Co
mp

lia
nc

e o
f 

the 

Gu
ide

lin
es for 

gre
en

ing
 of

 
urb

an area
s and 

lan
ds

ca
pin

g 

dat
ed 23

 

Se
pte

mb
er 201

3 as
 

issu
ed by

 

the 

M
ini

str
y of

 

Urb
an 

shr
ub

s on
 

the 

sid
es of

 
the 

pa
ve

m
en

ts/
ro

ad
 

sh
ou

lde
rs and on

 
ope

n 

dus
ty 

b.
 

Ef
for

ts 

sho
uld

 be
 

mad
e for 

pla
nti

ng
 of

 
gr

as
s/r

ais
ing

 

sm
all 

her
bs and 

Ho
n'b

le NGT als
o 

dir
ect

ed
 

that
, the 

pa
ve

m
en

ts/
ro

ad
 

sh
ou

lde
rs and on

 
ope

n 

dus
ty 

are
as,

 

inc
lud

ing
 the 

are
as on

 
the 

ar
 

qu
alit

y to
 

plan
t 

gra
ss, rais

e 

sma
ll 

her
bs and 

shr
ubs

 on
 

the 

side
s of

 
the 

had 

dir
ect

ed
 all 

loc
al 

bo
die

s in
 

the 
Na

tio
na

l 

Ca
pit

al 

Re
gio

n 

ex
pe

rie
nc

ing
 

poo
r 

No. 

28
3/2

02
0 (R.S

 

Virk
 Vs. 

Ce
ntr

al 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

), 

Ho
n'b

le NGT 

Fu
rth

erm
ore

, vide
 

ord
er 

dat
ed 

03
.12

.20
20

 

pas
sed

 in
 

the 
ma

tter
 of

 
0.A

. 

3

856



Knsnan Guut
a 

to
 

the 

all
eg

ati
on

s of
 

vio
lat

ion
 of

 
dir

ec
tio

n 

pas
sed

 in
 

abo
ve 

ref
err

ed
 

Ho
n'b

le 

13. Tha
t the 

av
er

m
en

ts 

ma
de 

in
 

the Par
a no. 21

 
un

der
 

'FA
CT

S IN
 

BR
IEF

 

pe
rta

in
s 

pU
BL

/h
en

ce
 need
 no

 
com

me
nts

 

from
 this 

ans
we

rin
g 

Re
spo

nd
ent

. gr
ee

ne
ry

 

aro
un

d the 

fly
ov

ers
 and 

roa
ds.

 The sam
e are 

ma
tter

 of
 

rec
ord

s and 21
/20

14
, 

Va
rdh

am
an

 

Ka
ush

ik V
s 

Un
ion

 of
 

lnd
ia 

&
 

Ors
. 

reg
ard

ing
 

en
su

rin
g 

the 

Ho
n'b

le NGT
 

Ju
dg

m
en

t 

dat
ed 

10
.1

1.
20

16
 in

 
the 

ma
tte

r of
 

O.A
. No. 

12. 
Tha

t the 

av
er

m
en

ts 

ma
de 

in
 

Par
a 

no
.20

 

un
der

 

FA
CT

S IN
 

BR
IE

F' 

pe
rta

ins
 to

 hen
ce need

 no
 

co
mm

en
ts from

 the 
An

sw
eri

ng
 

Re
sp

on
de

nt.
 

to
 

co
ns

er
va

tio
n of

 
gro

un
d 

wa
ter

 

mad
e at

 
para

 6 of
 

this
 

rep
ly. 

this
 

co
nte

xt,
 the 

An
sw

eri
ng

 

Re
sp

on
de

nt 

hu
mb

ly 

re-
ite

rat
es

 the 

su
bm

iss
ion

 No
ida

 

Au
tho

rit
y with

 

reg
ard

 to
 

the 

Go
ve

rn
me

nt Ord
er 

iss
ued

 by
 

the 

Sta
te. In

 

from
 this
 

An
sw

eri
ng

 

Re
spo

nd
en

t. 

the 

ins
tan

t OA, the 

sam
e are 

na
tte

r of
 

rec
or

ds
 and 

hen
ce nee

d no
 

co
nm

me
nts

 Sta
te 

Go
ve

rnm
en

t in
 

res
pe

ct of
 

the 

iss
ues

 

all
eg

ed
ly 

rais
ed by

 
the 

ap
pli

ca
nt 

in
 

co
ns

tit
ut

ed
 

und
er the 

sam
ne 

ma
tte

r and 

rel
ev

an
t 

Or
der

 

iss
ue

d by
 

Utt
ar 

Pr
ad

es
h 

165 of
 

201
3 and E.A
. No. 

34
/20

17
, 

re
co

m
m

en
da

tio
ns

 of
 

the 

co
m

m
itt

ee
 

rep
ly. 

ans
we

rin
g 

res
po

nd
ent

 

hum
bly

 

re-
ite

rat
es the 

sub
mi

ssi
on

 

mad
e at

 
para

 6 of
 

this Gr
eat

er 

No
ida

 by
 

lay
ing

 

dow
n 

int
erl

oc
kin

g tile
s and 

blo
cks

. In
 

this
 

co
nte

xt,
 the No

ida
 and by

 
Gr

eat
er 

rec
ha

rg
e. The sam

e is
 a 

ma
tte

r of
 

rec
ord

s and 

to
 

the 

iss
ua

nc
e of

 
Go

ve
rn

m
en

t 

Or
der

 by
 

the 
Sta

te of
 

Utt
ar 

Pra
de

sh wit
h 

res
pe

ct 11
.T

ha
t the 

av
er

m
en

ts mad
e in

 
the Par
a no. 19

 
und

er 

'FA
CT

S IN
 

BR
IEF

 

pe
rta

ins
 

are 
sta

tin
g 

abo
ut 

all
eg

ed
 

vio
lat

ion
s 

mad
e by

 
the 

No
ida

 

Au
tho

rity
 and 

Gr
eat

er 

10. 
Tha

t the 

av
erm

en
ts mad

e in
 

the Par
a nos
. 17

 
and 18

 
un

der
 

'FA
CT

S IN
 

BR
IE

F' 

pe
rta

ins
 to

 
the 

Ho
n'b

le NGT 

pro
ce

ed
ing

s 

co
nc

lud
ed

 in
 

the 
ma

tter
 of

 
O.A

. No. 

9.
 

Tha
t the 

av
erm

en
ts 

ma
de 

in
 

the Par
a 

no'
s. 

8 to
 

16
 

und
er 

FA
CT

S 

IN
 

BR
IEF

 

No
ida

 
Au

tho
rit

y i
n 

Se
cto

rs 

Om
ega

 1
, 

Alp
ha and P3

 
of

 

bei
ng 

car
rie

d out by
 

the 
No

ida
 

Au
tho

rity
 in

 
Se

cto
rs 28, 37, 47

 
50, 55

 
and 62

 
of

 

ind
isc

rim
ina

te 

co
nc

ret
iza

tio
n of

 
roa

d-s
ide

s and 

roa
d-b

erm
s 

wh
ich

 are 

all
eg

ed
ly 

4

857



20
-06

 

O
F 

INDA
 

C
 

OTARF Ram
 

K
na

t Drá
sgh

 

Unio
n of

 
Ind

ia, 

whe
reb

y 

Gu
ide

ine
s by

 
Mi

nis
try

 of
 

Urb
an 

De
ve

lop
me

nt 

issu
ed in

 
con

tex
t of

 
issu

es 

cò
nç

re
lia

jo
n 

wi
thi

n one 

me
tre 

rad
ius

 of
 

the 

tree
s had bee
n 

iss
ue

d.
Fu

rth
er

, 

to
 

the 
Ho

n'b
le NGT

 

Ord
er 

dat
ed 

23
.04

.20
13

 in
 

O.A
. No. 82

 
of

 
201

3, 

Ad
ity

a N
. 

18. 
Th

at the 

av
er

m
en

ts 

ma
de 

in
 

the 

Par
a no. 26

 
un

de
r 

FA
CT

S IN
 

BR
IE

F' 

pe
rta

in
s 

one of
 

the 

dir
ec

tio
ns

 

reg
ard

ing
 de

 

aro
un

d 

tre
es on

 

its 
roo

ts 

re
-it

er
ate

s the 
su

bm
iss

io
n 

mad
e at

 
par

a 

6 of
 

this
 

rep
ly.

 

rep
ort

s 

ap
pe

ari
ng

 in
 

Ne
ws

pa
pe

r 

art
icl

es 

de
pic

tin
g the 

eff
ect

s of
 

co
nc

ret
iza

tio
n 

In
 

this
 

co
nte

xt,
 the 

An
sw

eri
ng

 

Re
sp

on
de

nt 

hum
bly

 

to
 

the 

all
eg

ed
 

ha
pp

en
ing

 of
 

co
nc

re
tiz

at
io

n 

aro
un

d the 

ro
ad

sid
e 

tre
es and 

New
s 17

.T
ha

t the 

av
er

m
en

ts 

ma
de 

in
 

the Par
a no

 
25

 
un

de
r 

FA
CT

S IN
 

BR
IEF

 

pe
rta

in
s 

hen
ce nee

d no
 

co
mm

en
ts from

 this
 

An
sw

eri
ng

 

Re
sp

on
de

nt
. 

to
 

the 

co
nc

lu
sio

ns
 of

 
the 

ap
pl

ica
nt

 

re
ga

rd
in

g 

Or
de

rs of
 

Ho
n'b

le NGT
 and 

16. 
Tha

t the 

av
er

m
en

ts 

ma
de 

in
 

the Par
a 

no
.24

 

un
der

 

'FA
CT

S IN
 

BR
IEF

 

pe
rta

in
s 

this
 

rep
ly. 

An
sw

eri
ng

 

Re
sp

on
de

nt 

hu
mb

ly 

re
-it

er
ate

s the 

su
bm

iss
io

n 

mad
e at

 
par

a 

6 of
 

Po
llu

tio
n 

Co
nt

ro
l 

Bo
ard

 at
 

No
ida

 and 

Gr
ea

ter
 

No
ida

. In
 

this
 

co
nt

ex
t, the 

NGT
 

Or
der

 

dat
ed 

03
.1

2.
20

20
, in

 
0.A

. No. 

28
3/

20
20

, R.S
. 

Virk
 Vs. 

Ce
ntr

al 

rec
ord

s and 

hen
ce nee

d no
 

co
mm

en
ts from

 this
 

An
sw

eri
ng

 
Re

sp
on

de
nt.

 

on
 

the 

sid
es of

 
the 

pa
ve

m
en

ts and on
 

ope
n 

du
sty

 

are
as.

 

The sam
e are 

ma
tte

r of
 

mi
tig

ati
on

 

me
asu

res
 

inc
lud

ing
 

pla
nti

ng
 of

 
gr

as
s/r

ais
ing

 

sm
all 

her
bs and 

shr
ub

s 

to
 

the 

Ho
n'b

le NGT
 

Or
der

 

dat
ed 

03
.1

2.
20

20
, 

pa
sse

d in
 

O.A
. No. 

28
3/2

02
0, 

this
 

rep
ly.

 
the 

An
sw

eri
ng

 

Re
spo

nd
en

t 

hum
bly

 

re-
ite

rat
es the

 

to
 

the 

all
eg

ati
on

s of
 

vio
lat

ion
 of

 
dir

ec
tio

ns
 

pas
sed

 in
 

abo
ve 

ref
err

ed
 

Ho
n'b

le 

15. 
Tha

t the 

av
er

m
en

ts 

ma
de 

in
 

the Par
a 

no
.23

 

un
de

r 

FA
CT

S IN
 

BR
IEF

 

pe
rta

ins
 

R.S. Virk
 Vs. 

Ce
ntr

al 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

, 

wh
ich

 

pr
ov

ide
s for 

va
rio

us
 

dus
t 

14. 
Tha

t the 

av
erm

en
ts 

mad
e in

 
the Par
a 

no.
22 

und
er 

FA
CT

S 

IN
 

BR
IEF

 

pe
rta

ins
 sub

mi
ssi

on
 

mad
e a

t 
para

 6 of
 

Ka
us

hik
 V

s 
Un

ion
 of

 
Ind

ia 

&
 

Ors at
 

No
ida

 and 

Gr
ea

ter
 

No
ida

. In
 

this
 

co
nte

xt,
 

NGT
 

Or
der

 

dat
ed 

10
.11

.20
16

, in
 

the 

ma
tte

r of
 

0.A
. No. 

21
/20

14
, 

Va
rd

ha
ma

n 

5

858



Res
pon

den
t. 

oU
BL

/ar
e 

ma
tter

 of
 

rec
ord

s and 

hen
ce need

 no
 

com
me

nts from
 this 

An
sw

erin
g En

erg
y. In

 
this 

rep
ort

 

hea
tin

g 

eff
ect

 of
 

co
nc

ret
iza

tio
n has been

 
ref

err
ed

. 
The

se 

this 
An

sw
eri

ng
 

Re
sp

on
de

nt.
 

co
nc

re
tiz

ati
on

 

wh
ich

 are 

ma
tte

r of
 

rec
or

ds
 and 

hen
ce nee

d no
 

co
mm

en
ts from

 

17
5/2

02
2, Vija

y 
this 

An
sw

eri
ng

 
Re

sp
on

de
nt.

 
soi

l/g
rou

nd
/su

rfa
ce/

con
cre

tisa
tio

n o
n 

en
vi

ro
nm

en
t..

 The sam
e are 

ma
tte

r of
 

rec
or

ds
 and 

he
nc

e no
 

co
m

m
en

ts from
 

0.A
. No. 165 of

 
201

3, in
 

rel
ati

on
 to

 
run

-of
f 

co
-ef

fic
ien

t and 

alli
ed 

eff
ect

s of
 

reg
ard

ing
 

gro
und

 

wat
er 

rec
har

ge 

in
 

the
ir 

aff
ida

vit
 

file
d 

bef
ore

 

Ho
n'b

le NGT 
in

 

per
tain

s to
 

the 

sta
tem

en
t 

mad
e by

 
Ce

ntr
al 

Gro
und

 

Wa
ter 

Au
tho

rity
 

(CG
WA

) 

fol
low

ed 

by
 

res
pe

cti
ve

 

age
nci

es.
 

Sta
tes

 and UT
s. 

gu
ide

lin
es/

cir
cu

lar
/of

fic
e 

ord
er 

issu
ed by

 

Ce
ntr

al/
Sta

te 

Go
ve

rnm
en

t be
 Let

ter of
 

Mi
nis

try
 of

 
Urb

an 

De
vel

opm
ent

 

date
d 

03.
09.

201
3 

add
res

sed
 to

 
all 

Al
lev

iat
ion

, 

Mi
nis

try
 of

 
Urb

an 

De
vel

op
me

nt 

Gu
ide

lin
es dat
ed 

23
.09

.20
13

 and 

In
 

this
 

reg
ard

, it is
 

hum
bly

 

su
bm

itte
d that

, 

21
.07

.20
00

 

issu
ed by

 
the 

Mi
nis

try
 of

 
Urb

an 

ite
rat

es the 
sub

mi
ssi

on
 

mad
e at

 
para

 6 of
 

this 
rep

ly. 

rais
ed have

 

been
 

ref
err

ed.
 In

 
this 

reg
ard

, the 
An

sw
erin

g 

Re
spo

nde
nt 

hum
bly

 re
 

Urb
an 

Be
ne

fits
 of

 
Urb

an Hea
t 

Isl
an

d 

M
itig

ati
on

" of
 

the U.S
. 

De
pa

rtm
en

t of
 to

 
res

ear
ch 

pap
er, title

d 

"En
erg

y 

Sav
ing

 

Po
ten

tia
ls and Air 

Qu
alit

y 
Be

nef
its 

of
 22. Tha
t the 

av
erm

en
ts mad
e i

n 
the 

Pa
rag

rap
h 36

 
und

er 

'FA
CT

S IN
 

BR
IEF

 

rel
ate

s 

Kis
hor

 

Go
sw

am
i V

s 
Sta

te of
 

Utta
r 

Pra
des

h 

&
 

Ors 

reg
ard

ing
 

21. Tha
t the 

av
erm

en
ts mad

e in
 

Pa
rag

rap
h 35

 
und

er 

'FA
CT

S IN
 

BR
IEF

 

pe
rta

ins
 

to
 

the 

Ho
n'b

le NGT
 

dir
ec

tio
ns

 

iss
ue

d vid
e 

Or
der

 

dat
ed 

07
.03

.20
22

 in
 

O.A
. No. 

20. 

Tha
t the 

av
erm

en
ts 

ma
de 

in
 

the Par
a nos
. 30

 
to

 
34

 
un

der
 

FA
CT

S IN
 

BR
IE

F' 

the 

va
rio

us 

co
mp

on
en

ts of
 

the 

De
vel

op
me

nt and 
Pov

erty
 ref

ers
 to

 
the 

Gu
ide

lin
es for 

gre
en

ing
 of

 
urb

an are
as and 

lan
dsc

ap
ing

 

dat
ed 

19. 
Tha

t the 

av
erm

en
ts ma
de 

in
 

the Par
a nos
. 27

 
to

 
29

 
un

der
 

FA
CT

S IN
 

BR
IE

F' 

6

859



TAR 
int

erl
ock

i 
the 

su
bm

is_
ion

 

mad
e at

 
para

 6 of
 

this
 

rep
ly. 

ete.
 In

 
this

 

reg
ard

, the 
An

sw
eri

ng
 

Re
sp

on
de

nt 

hu
mb

ly 

re-
ite

rat
es

 

ina
de

gu
a� 

cap
aci

ty of
 

stor
m 

wa
ter 

dra
ina

ge
 in

 
No

ida
, 

A
ct

s/
R

ul
es

. 
to

 
be

 
dea

lt by
 

the 

res
pe

cti
ve

 

age
ncy

 as
 

per 

pr
ov

isi
on

s 

sti
pu

lat
ed

 

und
er such

 hu
mb

ly 

su
bm

itt
ed

 

tha
t, 

vi
ol

ati
on

s, if
 

any
, 

un
der

 the 

co
nc

ern
ed

 

Ac
ts/

Ru
les

 are ma
ssi

ve
 run off of

 
wa

ter
 on

 
co

nc
er

tiz
ed

 

gro
un

d 

su
rfa

ce
s. In

 
this

 

reg
ard

, it is
 

inc
lud

ing
 the 

ab
sen

ce of
 

rec
ha

rgi
ng

 pits
 and 

ou
tle

ts 

wh
ich

 

co
ns

eq
ue

nc
es

 in
 

ite
rat

es the 
su

bm
iss

ion
 

mad
e at

 
par

a 

6 of
 

this
 

rep
ly. 

30, 41, 46, 51, 55
 

and 56. In
 

this
 

reg
ard

, the 
An

sw
eri

ng
 

Re
sp

on
de

nt 

hum
bly

 re
 bei
ng 

ca
rri

ed
 out by

 
the 

No
ida

 

Au
tho

rit
y at

 a 
few 

str
etc

he
s in

 
Se

cto
rs 26, 27, 

Re
sp

on
de

nt 

hum
bly

 

re-
ite

rat
es the 

su
bm

iss
ion

 

mad
e at

 
para

 6 of
 

this
 

rep
ly. po

rou
s, 

im
pe

rm
ea

ble
 and high
 

alb
edo

 

ma
ter

ial
s. In

 
this 

reg
ard

, the 
An

sw
eri

ng
 

to
 

'al
be

do
' and 

tili
ng

 

wo
rks

 

bei
ng don

e in
 

No
ida

 and 

Gr
eat

er 

No
ida

 

with
 non 

24. 
Tha

t the 

av
erm

en
ts mad
e in

 
the Par
a no. 39

 
und

er 

FA
CT

S IN
 

BR
IE

F 

pe
rta

ins
 

of
 

gre
en 

pa
ve

me
nt may 

be
 

en
sur

ed
 by

 
res

pe
cti

ve
 

ag
en

cie
s. 

the 
roa

ds
ide

s and road
 

ber
ms

 

with
 

gra
ss and 

oth
er 

ve
ge

tat
ion

 or
 

de
ve

lop
me

nt 

mi
tig

ati
on

 of
 

air 
po

llu
tio

n/d
us

t 

po
llu

tio
n, 

ne
ces

sar
y 

me
asu

res
 like 

lan
ds

ca
pin

g 

of
 

the 
su

bm
iss

ion
 

mad
e by

 
the 

ap
pli

ca
nt,

 it is
 

hum
bly

 

sub
mi

tte
d that for the gre

en 

spa
ce`

 in
 a 

po
st-

pa
nd

em
ic wor

ld on
 

cre
ati

on
 of

 
urb

an 

spa
ces

. In
 

res
pe

ct 

pan
dem

ic 

situ
ati

on
 and 

rel
ate

d 

art
icl

es 

No
ur

ish
ing

 and 

pro
tec

tin
g our 

urb
an 

no
uri

sh
me

nt and 

pro
tec

tio
n of

 
the 

urb
an gre
en 

spa
ces

 

esp
ec

ial
ly 

in
 

the 

the 

ap
pli

can
t has 

ref
err

ed 

to
 

his 

sub
mi

ssi
on

 

reg
ard

ing
 

req
uir

em
en

t of
 23. 
Tha

t the 

av
erm

en
ts mad

e in
 

the Par
a 

no'
s. 37

 
and 38

 
und

er 

use o
f 

cem
en

ted
 abo

ut the 

all
eg

ed
 

de
str

uc
tio

n of
 

gre
en roa

d 

ber
ms

 by
 

NO
ID

A 

au
th

or
ity

, 

27. 
Tha

t the 

av
er

m
en

ts 

ma
de 

in
 

the Par
a nos
. 42

 
to

 
44

 
un

der
 

'FA
CT

S IN
 

BR
IE

F' 

ab
ou

t 

de
fu

nc
t 

an
d/o

r 

ch
ok

ed
 

sto
rm

 

wa
ter

 

dr
ain

s in
 

ab
ov

e 

sta
ted

 

Se
cto

rs 

26. Tha
t the 

av
erm

en
ts mad
e in

 
the Par
a no. 41

 
und

er 

FA
CT

S IN
 

BR
IE

F"
 

sta
tes

 

abo
ut 

in
di

sc
rim

in
ate

 

co
nc

re
tiz

ati
on

 of
 

ro
ad

sid
es

 and road
 

ber
ms

 

all
eg

ed
ly 

25. 

Th
at the 

av
er

m
en

ts 

ma
de 

in
 

the 

Par
a no. 40

 

un
de

r 

FA
CT

S 

IN
 

BR
IE

F"
 

sta
te 

'FA
CT

S I
N

 

BR
IEF

" 

7

860



Ho
n'b

le NG
T. 

CP
CB

/R
es

po
nd

en
t No. 12

 
sha

ll 

abi
de by

 
any 

ord
ers

 or
 

dir
ec

tio
ns

 

pas
sed

 by
 

Th
at: 

in
 

view
 of

 

the 

ab
ov

e, 

it is
 

re
sp

ec
tfu

lly
 

su
bm

itt
ed

 

that
 the 

.tu
tit

 

Tor the xake
 

R
am

lr
n2

 

bre
vit

y. 
abo

ve 

pa
rag

rap
hs may 

ple
ase

 be
 

co
nsi

de
red

 and is
 

not 
rep

eat
ed

 for the sake
 of

 

ap
pli

ca
tio

n. In
 

this
, 

reg
ard

 it is
 

hum
bly

 

sub
mi

tte
d that

 the 
rep

ly 

giv
en in

 
the 

31. Tha
t the 

av
erm

en
ts mad
e in

 
the Par
a 

no.
52 

reg
ard

ing
 

va
rio

us 

Gr
ou

nd
s of

 
the 

this
 

rep
ly.

 
An

sw
eri

ng
 

Re
spo

nd
ent

 

hum
bly

 

re-
ite

rat
es the 

sub
mi

ssi
on

 

mad
e at

 
para

 6 of
 

ap
pli

ca
tio

n 

bef
ore

 

Ho
n'b

le NGT
 by

 

the 

ap
pli

ca
nts

. In
 

this 

reg
ard

, the 

hen
ce need

 no
 

co
mm

en
ts from

 this 

An
sw

eri
ng

 

Re
sp

on
de

nt.
 

En
vir

on
me

nt,
 

Fo
res

t &
 

Cl
im

ate
 

Ch
ang

e in
 

the 

ma
tter

 

und
er 

ref
ere

nc
e and 

to
 fo

llo
we

d by
 

res
pe

cti
ve

 

ag
en

cie
s. 

gu
ide

lin
es/

cir
cu

lar
s/o

ffi
ce

 

ord
ers

 

issu
ed by

 
the 

Ce
ntr

al/
Sta

te 

Go
ve

rnm
en

t be
 

gra
sse

s and oth
er 

veg
eta

tio
n. In

 
this 

reg
ard

, it is
 

hum
bly

 

sub
mi

tted
 that 

roa
dsi

des
 and road
 

ber
ms

, 

lan
dsc

ap
ing

 of
 

roa
dsi

des
 and road
 

berm
s with

 per
tain

 to
 

app
lic

ant
s' 

con
cer

ns on
 

var
iou

s 

adv
ant

age
s of

 
de-

con
cre

tiz
ati

on
 of

 28. Tha
t the 

ave
rm

ent
s 

mad
e in

 
the Para

 

no's
. 45

 
and 46

 
und

er 

'FA
CT

S IN
 

BRI
EF 

of
 

bre
vity

 . 

LT
AR

RY
 give

n in
 

abov
e 

par
agr

aph
s may 

plea
se be

 
con

side
red

 and is
 

not 
rep

eate
d sub

jec
t 

Pra
yer

 of
 

the 
ap

pli
ca

nts
. In

 
this

, 

reg
ard

 it is
 

hum
bly

 

sub
mi

tte
d that

 the 

32. Tha
t the 

av
erm

en
ts mad
e in

 
rest

 of
 

par
a 

pe
rta

ins
 to

 
Li

m
ita

tio
n 

cla
use

 and 

no
n-a

cti
on

 by
 

them
 and 

the
reb

y, 

all
eg

ed
ly bei
ng 

co
mp

ell
ed

, 

fili
ng of

 
ins

tan
t 

all
eg

ed
ly mad

e to
 

var
iou

s 

age
nci

es 
reg

ard
ing

 the 

alle
ged

 
vio

lat
ion

s and 

alle
ged

 per
tai

ns 
to

 
the 

sub
mi

ssi
on

 o
f 

ap
pli

can
ts 

reg
ard

ing
 

var
iou

s 
co

mm
un

ica
tio

ns
 

30. Tha
t the 

av
erm

en
ts mad

e in
 

the Par
a nos.

 48
 

to
 

51
 

und
er 

FA
CT

S IN
 

BR
IEF

 

Sec
tion

 

36(
4) of

 
the 

Bio
log

ica
l 

Di
ver

sity
 Act, 2002
 and role of

 
Mi

nis
try

 of
 29. Tha

t the 

av
erm

en
ts mad

e in
 

the Para
 no. 47

 
und

er 

'FA
CT

S I
N

 
BR

IEF
 

pe
rta

ins
 

8

861



K
ri

sh
an

 

Par
ves

h 

Bha
wan

, 

Ea
stn

 

Neg
e, 

De
lth-

t10
s2 

Do
cuP

aze
 2

 

JB
oa

rd
 

Da's 
heg 'r

 E
r 

24
 

APP 

IND
IA 

NOTAR} 

O
F 

of
 

av
ai

la
bl

e 

re
co

rd
 of

 
the 

cas
e. *u
nle

ss 
sp

ec
ific

all
y 

adm
itte

d b
y 

the 

an
sw

eri
ng

 

N
A

 

ha
t. 

I 
have

 

read
 and 

un
de

rst
oo

d the 

ave
rm

ent
s 

mad
e by

 
Ap

pli
can

ts in
 

to
 

aff
irm

 

this
 

rep
ly on

 
beh

alf
 of

 
Re

sp
on

de
nt No. 12. 

the 

fac
ts and 

cir
cu

m
sta

nc
es

 of
 

the 

ma
tte

r and as
 

suc
h 

co
mp

ete
nt 

&
 

au
tho

riz
ed

 

m
en

tio
ne

d 

abo
ve and on

 
the 

ba
sis

 of
 

av
ail

ab
le 

rec
or

ds
, 

I 
am

 

wel
l 

ve
rse

d wit
h 

1.
 

Tha
t I,

 
in

 
ca

pa
cit

y of
 

Sc
ien

tis
t 'E' of

 
CP

CB
, 

hav
e 

mad
e 

my
sel

f 

ac
qu

ain
ted

 

with
 

the 

fac
ts and 

ci
rc

um
sta

nc
es

 of
 

the 

in
sta

nt
 

cas
e due 

to
 

the 

of
fic

ial
 

ca
pa

cit
y as

 

un
de

r: 
to

 
as

 
"C

PC
B"

 or
 

An
sw

eri
ng

 

Re
sp

on
de

nt"
) do

 
her

eby
 

so
lem

nly
 

aff
irm

 and 

de
cla

re as
 

Na
gar

, 

De
lhi

-11
00

32
, the 

Re
sp

on
de

nt No. 12
 

in
 

the 
abo

ve 

ma
tter

 

(h
ere

ina
fte

r 

ref
err

ed
 

A
FF

ID
A

V
IT

 

Sta
te of

 
uta

t 

Pra
des

h 

&O
rs. 

..R
es

po
nd

en
ts qs

eb
ng

ete
 

Ve
rsu

s Vi
kra

nt 
To

ng
ad 

..A
pp

lic
ant

s 

IN
 

THE
 

M
AT

TE
R OF: 

(I.A
 

Nos
. 

11
5/2

02
2, 

42
/20

23
, 

43
/20

23
, 

44
/20

23
 

&
45

/2
02

3)
 

Or
igi

na
l 

Ap
pli

ca
tio

n No. 

36
3/2

02
2 

PR
IN

CI
PA

L 

BE
NC

H,
 

NEW
 

DE
LH

I 

BE
FO

RE
 

THE
 

H
O

N
'B

LE
 

N
A

TI
O

N
A

L 

GR
EE

N 

TR
IB

U
N

A
L 

N
o 

10666 

Gu
pta

, Reg 
GO

VT
. 

D
F IA

 PUBL
IC, res

po
nd

en
t and are also
 

bor
ne out 

o'
 

av
ert

he
nts

/co
nte

nti
on

s/s
ub

m
iss

ion
s 

mad
e in

 
the 

pre
sen

t 

Ap
pli

cat
ion

 are 
den

ied
 

Ap
pic

ati
on

 and at
 

the 

out
set

 it is
 

res
pe

ctf
ull

y 

sub
mi

tte
d that

 all 

syh
op

sis
, list of

 
dat

es, 

gro
un

ds and 

an
ne

xu
res

 

enc
los

ed with
 the 

Or
igi

nal
 

Sc
ien

tis
t 'E' in

 
the 

Ce
ntr

al 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

, 

Pa
riv

esh
 

Bh
aw

an
, 

Eas
t 

Arj
un 

I,
 

Sh
ara

nd
eep

 

Sin
gh,

 S/o 

Ch
ara

nje
et 

Sin
gh,

 

aged
 44

 
yea

rs, 

cur
ren

tly
 

wo
rki

ng
 as

 

9

862



S
o

D
O

I-
N

.r
 

bnao
 

to
W

n
g

te
s
 (

 
ign

ie 

qo
ob

rse
ri8

 \ 

PST 

2 4 
APR 2024

 

O
F INDIA 06
20

24
 

Ke
gn

. 
No.

 
10

66
C

/1
4 G
of

 
In

dta
 

(D
cih

i) 
O

TR
Y

FU
B

LI
C

 -G
tt

a
 OTARP PUB 

Pari
vc 

A
T

T
E

S
T

E
D

 

(Wo 
Erv

irc Ce
ntr

el 

lut
ion

 
Co

ntr
ol 

B
 

Clim
ele 

Ch
ang

e, Gov
t 

-jun 
Nag

ar, Dalh
 

VUE
N Ri/ 

Sh
ara

nd
eep

 Sir 

az
aI

 
Scd

onli
st 'E

 

DE
PO

NE
NT

 

Shau
da 

m
ate

ria
l has 

bee
n 

co
nc

ea
le

d 

the
rei

n. aff
ida

vit
 are true
 and 

co
rre

ct to
 

the bes
t of

 
m

y 

kn
ow

led
ge

 and 

be
lie

f and 

no
thi

ng
 

th_ day 

o 
Apr

il, 2024
 that the 

V
er

ifi
ed

 at
 

De
lhi

 on
 

V
E

R
IF

IC
A

T
IO

N
 

con
ten

ts of
 

the 
abov

e 

10

863



Item No.1          (Court No. 2)  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI. 

(Through Physical Hearing with Hybrid VC Option) 

Original Application No.363/2022 
(I.A Nos. 115/2022, 42/2023, 43/2023, 44/2023 & 45/2023) 

Vikrant Tongad & Anr.             Applicants  

Versus 

State of Uttar Pradesh & Ors.                             Respondents 

Date of hearing: 22.02.2024 

         CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER. 
    HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER. 

Applicant:  Mr. Akash Vashishtha, Advocate for Applicant  

with Ms. Supriya Mahajan, Applicant (through VC) 

Respondents: Mr. Gi. Gi. C. George and Mr. Dheeraj Singh, 
Advocates for Respondents No. 1, 2 and 6 
Mr. Pramod Kumar, DFO, NOIDA. 
Mr. Abdhesh Chaudhary and Mr. Nishi Kant Singh 
Advocate for R – 3  NOIDA. 
Mr. Vijay Kr. Rawal, DGM NOIDA (Through VC) 
Mr. Ravindra Kumar Senior Advocate with Mr. Shivam 
Saksena Advocate for R-4 – GNIDA. 
Mr. Vijay Kumar B Vajpai Senior Manager (Project), 
GNIDA. 
Mr. Rakesh Mahajan Advocate for Respondent No. 5 
(through VC). 
Mr. Milind Garg, Advocate for Applicant in I.A. No. 42, 
43, 44 and 45 of 2023. 

Mr. Pradeep Misra Advocate for UPPCB (Through VC) 

Application under Section 18 (1) read with Sections 14 and 15 of the 
National Green Tribunal Act, 2010.
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O. A. No. 363/2022                Vikrant Tongad & Anr. Vs. State of U.P.& Ors 
-2- 

ORDER 

1. It has been brought to our notice that in paragraphs no. 6 and 7 of 

order dated 03.11.2023 number ‘12’ was written instead of number ‘13’ 

due to inadvertent clerical/typographical mistakes which is ordered to be 

corrected accordingly.  

2. The above said corrections be made in order dated 03.11.2023 and 

also in copy of order dated 03.11.2023 uploaded on the website of this 

Tribunal. 

3. Vide order dated 03.11.2023, respondent no. 5-MoEF& CC and 

respondent no. 12- CPCB were directed to file reply/response with 

reference to the environmental aspects raised in the original application 

and observations made in the report of the Joint Committee and personal 

appearance of the officers duly authorized by Secretary, MoEF & CC, 

Secretary, Ministry of Housing and Urban Affairs, (MoHUA) Member 

Secretary, CPCB, CEOs, GNIDA and NOIDA Authority and District 

Magistrate, Gautam Budh Nagar was ordered. 

4. In compliance thereof Mr. Vijay Kr. Rawal, DGM, NOIDA  has 

appeared through VC and Mr. Pramod Kumar, DFO, NOIDA and Mr. 

Vijay Kumar B Vajpai Senior Manager (Project), GNIDA have appeared 

physically and we have interacted with them. 

5. The applicant has filed brief submissions vide email dated 

20.02.2024.   

6. Reply has also been filed by Ministry of Housing and Urban Affairs 

vide email dated 20.02.2024.  
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O. A. No. 363/2022                Vikrant Tongad & Anr. Vs. State of U.P.& Ors 
-3- 

7. Learned Counsel for respondents no. 1 to 6  seek time to file their 

response/  additional response. 

8. Response/additional response as the case may be filed by 

respondents no 1 to 6  with reference to averments made in the 

application and documents attached with the same within one month by 

email at judicial-ngt@gov.inpreferably in the form of searchable PDF/OCR 

Supported PDF and not in the form of Image PDF.   

9. List the matter for further consideration on 25.04.2024. 

10. Interim order dated 24.05.2022 shall continue to operate till further 

orders to the contrary.   

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
        February 22nd, 2024 
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